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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH; 

Original Application No._ 

Misc Petition No. 

Contempt Petition No. 

Review Application No. 

Z&'AtA gfjcs't.  

Applicant(S)....t .....-P'-- 	-.VS- Union Of India & Ors 

Advocate for the Applicant(S) 	 . 	.. 	 .. 

Adyote for the Respondent(S) ...... ... 	. 	 ............................. 

Notes of the Igistry 	 Date 	 Orders of the Tribunal 

	

.09.2008 	On the oral prayer of Mr. M. Chanda, 

leai ied counsel appearing for the Applicant, 
c- 	 this C.P. No.14 of 2008 be renumbered as an 

-Ui- AA l 	 E.P of the year 2008.Tbe said E.P. be listed 

+ 	ton )ITOW for orders. 

In the meantime, Mr. M. Chanda, 

(1  leai ied counsel for the Applicant, to serve a 

coff of this petition on Mr. G. Baishya,, 

leai ied Sr. Standing counsel appearing for 

the IRespondents. 

/ Call this matter on 26.09.2008. 

(S.] .Sliukla) 	 (M.R.Mohanty) 
Lber(A) 	 Vice-unairman 
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This EP is disposed of vide order passec1 

rFtety. 

.Shukla) 	 (M.R.Mohanty) 
nber A) 	 Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Execution Petition No. 5 of 2008 

In 

Original AppLication No.86 of 2006 

Date of Order: This, the 26th Day of September, 2008 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE SHRI S.N.SHUKLA, ADMINISTRATIVE MEMBER 

Shri Narendra Singh Rathore 
Son of Late Sriram Singh Rathore 
Hindi Translator Grade-I 
HQ Tripura Range Assam Rifles 
PIN: 932 421, C/o 99 APO. 

Applicant. 

By Advocate: 	Mrs.U.Dutta. 

- Versus - 

Shri Mudhukar Gupta, I.A.S. 
Secretary to the Govt. of India 
Ministry of Home Affairs 
Room No.113 
North Block, New Delhi - 110 001. 

Lt. General Karan Singh Yadav 
Director General, Assam Rifles 
DGAR (HQ), Shillong-793 011. 

Respondents. 

By Advocate: Mrs. M. Das, 

** ** * ** * * 
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E.P. No.5/2008 
(O.A. No.86/2006) 
ORDER(ORAL) 

26.09.2008 

MANORANJAN MOHANTY, (V.C.) 

Heard Mrs. U. Dutta, learned counsel appearing for the Applicant 

and Mrs. M. Das, learned Addi. Standing counsel appearing for the Respondents 

and perused the materials placed on record. 

2. 	 O.A. No. 86/2006 was filed by the present Applicant seeking 

promotion and, after hearing rival parties, this Tribunal appreciated the facts of 

the case with the following words:- 

"From the records it is apparent that Director 
General of Assam Rifles vide letter dated 
16.08.2004 while disposing of the 
representation of the Applicant (in O.A.86/06) 
has clearly directed that the case of the 
Applicant be considered by the next DPC for 
promotion to the post of Hindi Officer. This 
statement does not appear to be correct, if the 
post of Hindi Officer on civilian side stood 
abolished w.e.f. 26.08.2003 as per Annexure-
RiO (Restructuring of Peace Establishment of 
Assam Rifles) which also indicated two posts of 
Hindi Officer under JCOs. Obviously if the post 
for promotion is available only on combatised 
side, the Applicant has no case whatsoever in 
the light of these observations. .However, it 
needs to be further probed by the Respondents 
as to how a letter by the Director General of 
Assam Rifles dated 16.08.2004 could have been 
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issued in the light of Annexure-1110 filed with 
their written statement." 

(emphasis supplied by us) 

In the premises discussed in the forgoing paragraph, this Tribunal 

disposed of the said O.A. No.86 of 2006, on 22.05.2008 with the following 

directions: - 

"Respondents are, therefore, directed to re-
examine the matter in the light of these 
contradictions and pass appropriate orders so 
that the case of the Applicant could be 
considered for promotion in case post is 
available on civilian (non-combatised) side." 

After disposal of the case (O.A.86/2006) with the aforesaid 

directions, it appears that the Applicant submitted a representation on 

02.06.2008; which was forwarded to the Directorate General of Assam Rifles on 

03.06.2006. AppUcant, again, submitted a representation on 29.07.2008; which 

was also forwarded to the Directorate General of Assam Rifles on 24.07.2008. 

Thereafter also, Applicant submitted another representation on 06.09.2008 to 

the Directorate General Assam Rifles. 

It has been alleged by the Advocate for the Applicant, in course of 

hearing,that the Respondents are not passing any order/giving due regard to the 

directions dated 22.05.2008 of this Tribunal; and that by taking 
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fact that this Tribunal did not fix any time limit, the Respondents are sitting 

over the matter for all these period. 

In the aforesaid premises, this Execution Petition is disposed of 

with direction to the Respondents (of the O.A. No. 86/2006) to pass a reasoned 

order by end of December, 2008. 

Send copies of this order, along with copies of this Execution 

Petition,to the Respondents (of O.A. No.86 of 2006,described at page 7 of the 

present Execution Petition No.5/2008) who should act promptly to comply with 

the order dated 22.05.2008 of this Tribunal rendered in O.A. No.86 of 2006. Free 

copies of this order be also supplied to the [earned counsel appearing for both 

the parties. 

r 	 aJ I,  

(S.N.) 
	

(MANORANJAN MOHANTY) 
ADMINISTRATIVE MEMBER 

	
VICE-CHAIRMAN 
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IN THE CENTRAL ADMINISTRATIVE TRiBT 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 17 of the Administrative Tribunals' Act 1985) 

C. P No. JJ2OO8 ED No' i/2cm 
in . !No.c6/2OO6 

Shri Narendra Singh Rathore. 
-Veius- 

Union of India & Ots. 

INDEX 

tilect 13y: 

A '4  -- I  

Date:- 	 Advocate 
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IN THECENTRAL ADMINISTRATIVE, 
GUWAHATI BENCH: 'GUW 

(An Application under Section 19 of the Adni±nistrative trilnals 

ç Contempt petition No. I Lf /2008) 

In O.A No. 86 of 2006. 

In the matter of: 
Shri Narendra Singh Rathore. 

1) 4-14 eLILJ.olLel. 
-Versus - 

Union of India and Others. 

Alleged Contemners. 

-And - 

In the matter of 
An application under section 17 of the 

Administrative Tribunals Act, 1985 

praying for initiation of a Contempt 

proceeding against the alleged 

contemnors for non-compliance of the 

order dated 22.052008 passed in O.A. No. 

86/2006. 

-And - 

In the matter of 
Shri Narendra Singh Rathore, 

C •C• 	1D 4.1-. .jOfl %J.L i..,a e ri C4.LL L 	 ....a ore 
I-iincti 1ransIator (racte-L 
T-IC'i T.. 	1) . 	A 	, D. Cl ... 	gc 	.....s, 

32421 C/0 99 APO; 
L .& 

- Versus- 

1. 	Shri Mudhukar Gupta, LA.S 
Secretary to the Govt. of India 
Ministry of Home Affairs 
01.L-. 11' iO0fli .i.'. 

North Block, New Dethi- 110001. 
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2. 	Lt. General Karan S  
AJt__ OZ ...JLLItJt1.L, 	0aI4JLL .1  

DGAR (HQ), Shillong- 793011. 

• Respondents! 
A IL-. 	-i 	 -.- 

	

rUL_gCu 	I%..LiLtL%JLD 

The humble petitioner above named-

Most respectfully sheweth:- 

Tl-iat the petitioner approached this Hon'ble Tribunal through O.A. No. 

86/2006, praying for a direction upon the respondents for consideration of 

his promotion to the cadre of Mmdi Officer with all consequential service 

benefits at least from the date of vacancy in the light of the direction/ order 

issued by the DGAR on 16.8.2004 communicated to the applicant vide letter 

dated 17.8.2004 

2. 	That the Hon'ble Tribunal after hearing the contentions of the parties was 

pleased to dispose of the O.A. No. 86/2006 vide common order dated 

22.05.2008 directing the respondents as follows:- S  

"7. We have perused the records placed before us and have 

considered the arguments adyanced by the learned counsel for both 

the parties. From the records it is apparent that Director General of 

Assam Rifles vide letter dated 16.08.2004 while disp6sing of the 

representation of the applicant (in O.A. No. 86/06) has •clearly 

directed that the case of the Applicant be considered by the next 

DPC for promotion to the post of Hindi Officer. This statement does 

not appear to be correct, if the post of Hindi Officer on civffian side 

stood abolished w.e.f. 26.08.2003 as per Annexure- R 10 

(Restructuring of Peace Establishment of Assam Rifles) which also 

indicated two posts of Hindi Officer under JCOs. Obviously if the 

post for promotion is available only on combatised side, the 
applicant has no case whatsoever in the light of these observations. 

However, it needs to be further probed by the Respondents as to 

how a letter by the Director General of Assam Rifies dated 16.08.2004 
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could have been issued in the light of Anncxurc/ jOffled with Lthdr 

	

written statement. Respondents are, thcrefoje, di ted to -re--. 	:1 
-. 	 -. -. 	 - 	 - 	 - "-.. .. 

	 . 

	

examine the matter in the light of these conttaictionam1pass 	I 
appropriate orders so that the case of the. Applicant could be 

bonsidered for promotion in .  case post is available on civilian (non-

combatised) side. Applicant has not, however, claimed his right for 

promotion against a post on combatised side." 

9. 	Resultantly O.A. No. 86/2006 is disposed of as directed 

above ...... " 

Copy of the Judgment and order dated 22.05.2008 is 

annexed hereto and marked as Axmexure-I. 

That your petitioners immediately after receipt of the judgment and order 

dated 22.05.2008 submitted representation on 02.06.2008 to the alleged 

conteniner No. 2 enclosing therewith copy of the judgment and order dated 

22.05.2008 in O.A No. 86/2006 for compliance of the judgment and order 

dated 22.05.2008. The said representation was duly forwarded on 03.06.2008 

to the alleged contemner No. 2. However, finding no response regarding 

compliance of the judgment and order dated 22.05.2008, the petitioner 

again approached the alleged contemner No. 2 through representations 

dated 29.07.2008, which was forwarded to the alleged conteniner No. 2 by 

the Asstt. Comdt SO-3 (A) vide his letter dated 24.08.2008. Similar 

representation was ified by the petitioner on 06.09.2008. But to no avail. 

Copy of the representation dated 02.06.2008, forwarding letter 

dated 03.06.08; representation dated 29.07.2008 and 

forwarding letter dated 24.08.2008 and representation dated 

06.09.2008 are annexed hereto and marked as Annex Lire- H, 

ffl,JL,VansLYI respectively. 

That the humble petitioner begs to state that in spite of repeated 

representations submitted by him enclosing the judgment and order dated 

22.05.2008 in O.A. No. 86/2006 for compliance of the judgment and order 
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dated 22.05.2008 but the alleged conteninors have n4{ thfflat1nV action 
for implementation of the Judgment aforesaid. 

That it is stated that the alleged conteninors deliberately and willfulir did 
not thitite any action for implementation of the Judgment and Order dated 

22M5.2008 passed by this Honble Tribunal in O.A. No. 86 of 2006 which 
amounts to Contempt of Court. Therefore the Hon'ble Tribunal be pleased 
to initiate a Contempt proceeding against the alleged contemnors for. willful 

violation of the order of the Hon'ble Tribunal dated 22.05.2008 in O.A. No. 
86/2006 and further be pleased to impose punishment upon the alleged 
contemners in accordance with law. 

That this application is made bonafide and for the cause of justice. 

Under the facts and drcunistances stated above, the 
Hon'ble Tribunal be pleased to initiate Contempt 
proceeding against the Alleged Lontemnors for willful 

non-compliance of the order dated 22.05.2008 in O.A. 
No. 86/2006 and be pleased to impose punishment 
upon the alleged contemnors in accordance with law 

and further be pleased to pass any other order or 
orders as deemed Lit and proper by the tion ble Lourt. 

And for this act of kindness the petitioner as in duty bound shall ever pray. 

N @XQ 	 ;L QeJ3L 
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AFFiDAVIT 

L Shri Narendra Singh Rathore, 5/0- Late Sriram Singh Rath1se j 

48 years, presently working as Hindi Translator Grade-I, HQ, Tripura Range 

Assam Rifles, Pin- 932421, dO- 99 APO, do hereby solemnly dedare as 

follows: - 
That I am the petitioner in the instant petition, as such well acquainted with 
the facts and &cunistances of the case and also competent to sign this 

affidavit. 
That the statement made in para I to 7 are true to my knowledge and belief 

and I have not suppressed any material fact. 
That this Affidavit is made for the purp6se of filing contempt petition before 

the Hon'ble Central Administrative Tribunal, Guwahati Bench for non-. 
compliance of the Hon'ble Tribunal's order dated 22.05.2008 passed in O.A. 

No. 86/2006. 

And I sign this Affidavit on this flay of September, 2008. 

identified by 
Deponent 

•24Ok" 
Advocate 

Pa  t4v-6 

4ivJ- 	c2(A. 	•otI' 	tl 

L,Ud& 
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Laid, clown before the f-Ion' ble central Administrative 'Iribunal, Luwahati 
for initiating a contempt proceeding against the contemnors for :wfflf 

disobedience and deliberate non-compliance of order of the Hoilble 
Tribunal dated 22.05.2008 passed in O.A. No. 86/2006 and to impose 
punishment upon the alleged conteninors for willful disobedience and 

deliberate non-compliance of order dated 22.05.2008 passed in O.A. No. 
86/2006 of the Hon'ble Tribunal. 

~~~Ak ~~ 



CENTRAL ADMINISTRATIVE TRIBUNAL 
 

Z . 

GUWAHATI BENCH 

Original ApplicatiOn No. 86 of 2006 	-• 

Original Application No.244 of 2006 

Date of Order: This, the 	
Day of May, 2 

/ 

THE NON' BLE SHRI MANORJNJAN 
MOHANTY, VICE ( 

THE HON'BLE SHRI KHUSHIRAM, 
AMINISTRTI' 

Sri Narendra Singh RathOre 
Son of Late Sriralfl Singh Rathore 
Senior Translator 

"'&\ ARTC SChOOl, Assarfl Rifles 

. 	
\DimaPUr 
\C/O: 99 AFO. Applicant (in 0 A 86/2006) 

•.) 	

)0*0
Bdvocates S/Shri M.Chanda & S.Nath. 

- Versus - 

• 	i. The Union of Lndia 
Represented by the SecretarY 	

0 

to the Government of India 	•.. 
MiniStrY of Home AffairS 
• New DelhillO 091. 	. 

The Director General of Assam Rifles 

s11long - 793 011. 

The Inspector General, Assarn Rifles. 
(North), C/O: 99 APO. 

The DIG, Assam Rifles 
Assam Rifles Training Centre & School 
DimapUr, Nagaland. Respondents (in O.A.244/2O). 

By Mr.G.BaiShYa, Sr.C.G.S.C. 

Shri Devendra Singh 
Son of Shri Mahendra Singh 
Working as Hindi Trar1slat0rG 
1RTC School, Assam Rifles 
DimapUr, Nagaland 
C/O: 99 APO. 	

-. Applicant (in O.A.244/ 2006 ' )  

By Advocates S/Shri M.Chaflda, S.Nath, 
G.N.Chakra9Yø: 

U.Dutta. 

J~ P~ 
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ER 
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- Versus - 

The Union of India 
Represented by the SecretaY..:: 
to the Government of I ndi a 	-, 

Ministry of Home Affairs 	
: 

South Block 
New Delhi'llO 001.'. 	

' 

The Director General ;  

shillong - 793 011 

4. The Deputy Inspector General 
Assam Rifles 
DimapUr, Nagaland. 

Respondents (in O.A.244/2006) - 

Mr.G.BaishYa, Sr.C.G.S.C. 

ORDER 

	

I 5i
;• 
	 05.2008 

ç) 	
': 	

\;'') 

Assarfl Rifles 	

VV  

Additional Director General 
Assam Rifles 
Shillong - 793 011. 

 

~W~rntu Ballot ! 

!tT4 

\I  

•1 r. 
..'... 	 '.1':'. 

PMMHXRAM, MEMBER (A): 

Since the points raised in both the two O.A.s 
I 

and the reliefs sought for therein are' of similar nature, 

both these two O.A.s are taken up. togetherf4a. 	by. 

this common order. 

2 	The Applicant in O.A.86/06 j5re5ent1w0flg 
.''.... 	 ...,. 

with Assam Rifles as Hindi TranblatO4Grad 

29.06 1999. He was selected for 	
of ç 

Hind Officer through UPSC by 'transferOfldPu çA9rl on 
1h- 

13 06 2000 and the Ap plicant joined as such in the pay 

......

.4r' 	 . 

. 	 .. 

scale of Rs 6,500-10,000/- w e f. 	29.06.2000. 	He 

submitted several representations on different dateSfOr'. 
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regulariZation of his appointment but no action was taken 

flt5. In by the Respond 	
stead of acceding to his reque. 

- 	,-!!- 	 •- 

for regulariZti0f/ sorptiOn as Hindi Officer he was

IN 

reverted/rePatriated on completion of 
his deputatiOfl 

tenure to the post of Hidi Translator 
GradeI0 	;•:, 

27 06 2003 Aggrieved by this decision of, repatriationv 

is Tribunal by way Applicant approached th 	
of filing O.A. 

No.151/2003; which was disposed' of by order dated 

31.03.2004 directing the Applicant to file fresh 

representation within a rnth with direction to the 

Respondents to dispose of the same by passing a speaking 

order within 3 months. In compliance with the said- 

the Applicant filed representation before the 
ction f  

Refldeflt5 on 20 04.2004 Applicant was informed (vide 

, c 	Oier dated 16.08.2004 communicated through letter dated' 

0. / 
,11.08.2004) that his appointment to the post of Hindi 

Of ficer has been considered by the DPC for the year 2003-

04 but his case was not recommended by the DPC "due to 

lack of ACR". It was also stated therein that the case of 

the Applicant will be considered in next DPQ. for  

t of Hindi Of ficer. The Applicant 
appointment to the pos 	

' 

represented to the Respondents on 31.08.2004 for his 

appointment to the post' of Hindi Officer with 

retrospective effect with all consequential benefits by 

On 25.10.2005 Applicant holding review DPC. 
was infàrined 

that review DPC in his case is not applicabie.
I ,  Furthe 
:j 

representation for not holding 

nai 



(0 	, 
•  a 	the Re S Hence 

/ 
under section 19 of the Administrative TribUflalS/A!.' 

	

I ! 	4 	4 

1985 seeking the f011Oiflg main reliefs - 	/ 
I • 	

.- 

"8.1 That the. Hori'ble TrlbUflal..be pieas 
direct the respondents to hold the 
D?C/ review DP toconsider proniPn 
applicant tothe,.cadre of HindLOffic ex 
the scale of ay'%fR.s. 	 1I 
immediate effect without taking 

into 	' 

consideration 	the 	•uncommUflica 

downgrading ACRs of the years 2000_2001..and.. 
2001-2002 and also ignoring any :.otherc : .... 

uncommunicated downgrading ACR, if recorded. 
in the subsequent year. 

That the Hon'ble Tribunal be phased to 
direct the respondents to promote the 
applicant to the post of Hindi Officer with 
retrospective effect at least from the date, 

\' 	
.'jof eligibility with all conseqUefl1al :.. 	:., 

service benefits including benefit of 

'•\. seniority." 

The Applicant 	in O.A.244/2006 was 	
appointed as 

3. 

Hindi Translator Grade-Il on 25.11.1999. 	
He was, promoted 

to the post of Hindi Translator Grade-I w.e.f. 25.10.2002. 

but he was, later on, reverted back to his original post 

of Hindi Translator Grade-Il vide order dated 16.7.200. 

issued 	in 	compliance 	with 	'sigrkal ' 	teL i. 
which 	was 

30.06.2003. 	He 	filed 	several 	repreSentati0n5 	on 

different 	dates, 	for 	promotion 	to 	the 	post 	of 	Hindi. 

Translator Grade-I  but the Respondents have not convened 

DPC after 2 002-2003 and promOtiOfl to the App1iaflt. & 
any I' could not be granted. 	Hence ts 0 	

.No.24JQ9 
1 I . 
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sectiOfl 19 of the 	
niStrat1 	

Tribunals Act, 

- 	 I 
Tr  

eekiflg the f0llOWing main reliefs. 
 

. 1  
. 	 . 	 . 
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- 	•j, 	- ... 	. 

ble Tribunal be ple That the Hon 
et0 . . . 

declare the reversion 
of theGrad 

Hindi Translator Grade . .
0 

illegal and void ab_ifliti0. 	. 

8.3 That the Hon'ble Tribunal be pleased to 
direct the respondents to.. hold DPC. fro 
2003-04 onwardS .to prepare year 

wise paneL 

and to conside, the case of the applicant 

for promotion to the grade° 
}b..ndi 

Translator Grade-I. H-- 	•. Y- 	;.-.H.. 
............. .

S  

4 That the Hon' ble Tribunal 
be pleased to 

direct the respondents to proirte the 

fo 	
applicant to the post of Hindi Translator 
Grade-I retrospectively w e f 25 

	2002 10  

with all consequential service benefits 

j ncludiflg monetary benefits." 

-H• 

4. 	
their written stant 

ResPondents have filed ::•. 

in 0 A No 86/2006 contesting 	
li the claim of the Appcant. 

stated that Assam 
In the written statement it has been  

Rifles has been öombatised vide Govt. of India, MiniStrY 

of Home ffairS letter No.270l1/44/88,P dated 

from 19 Septembe 
19.09.1989 with effect 	

1989. Thereafter 

5t ructUring of Peace Establishme1t of Assam Rifles has 

been sanctioned by Ministry of Home Affairs vide sanction 

order dated 26.08.2003 and now the vacancy 
of Hindi 

"Subedar Major", 
Qfficer is that of a 	

a combatised 

apifltfleflt - and the Applicant being a non-Corn atised 

considered for the same. It has been 
cadre cannot be  

further stated that the employees of Assam Rifles were 

given option to become combatised vide Director General 

r dated 04.10.2005 in compliance of 
of Assam Rifles lette  
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which 
the Applicant preferred ot to become combati.s! 

	: 

S 	

, a• 

.1 	vide option certificate dated 14.01.2006.It has also 

t the Applicant 
been clarified tha 	

earlier, 22ti0n, 

was 
o1diflg the post of Hindi Officer from 29 06 2000 

to 

29 06 2003 When the Applicant was hol 
	ie post of 

r4. 

not 

Hindi Officer on depUtati0n 
	the post was 	a 

promotional post hjCh, as per the Recruitment Rules, had 

been converted as proti0nal post; for ,whjCh the 

 

ApPliCant 	
nfleif not being combatised persO 

is not 	•, 

eligible to be considered Additional posts of 
Hifldi 

Qfficer were also created with fresh Recrie, RU1S : 

depart 	
the feeder mental 0fflcer in 

category who 

1
re r) the line of promotiofl shall not 

be considered for 

on depUtatiofl. Similarly deptati s 
	also 

PO 

	

aie not 	
consideration for appointmen 

eligible for 
t' by 

	

promotiO 	
The Applicant after completion of his 

deputation periodi as Hindi Qfficer, has been reverted to 

his original post of Hindi Translator GradeI. According 

to the Respondents? Applicant was awarded the grading of 

" v
erage" in his ACR for the year 2001-2002 which (not 

unjcated to-the 
being adverse) is not required to be co  

of Assam Rifles vide 
Applicant. The Director General  

order dated 22! has directed that the cas , 
e of the 

Applicant "be considered in the next DPC for promotion to 

the post of Hindi Qfficer", (In the written statement it 

the Government1ides at 
has been added that) in case 	

,  

Ps- 

	

/ 	4 	— 

I ;a•. 
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? 
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any stage 
to de_combatise the post which at present is 

available for promotion to the combatised cadre only.. 

5 	
In 0 A No 244/2006 RespondentS have also f11ed' 

S 	 - ..... 

their written statement dnying and disputing the cl4r1 
• 	 .: 	

•. .................... 

 AM 
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rf the Aoolicarlt. In the written statement 
it was s1td 

that the Applicant was temporarilY promoted to 0fdät 

as Hindi Translator Grade I until further order 

25.10.2002 aaainSt the then existing vacancy on account 

of Shri Narendra Singh Rathore, Hindi. Translator Grade I 

-- (Applicant in O.A.86/2006) being on deputation as Hindi, 

çicer. The Applicant had to be reverted back as Hindi 

Tslator Grade-Il w e f 29 06 2003 due to reversion of 

	

,&,. 	3) 
) 	, / 	 S  S'i Narendra Singh Rathore (Applicant in 0.A.86/2006) 

- 	\ h-from deputation to his original post of Hindi Translator 

Grade-I on completion of his deputation period. Since 

there was no vacancy of Hindi Translator Grde-I left.tO 

accommodate the Applicant there was no. option -but to 

revert him. It has been clarified (in the written 

statement) that there are only 3 sanctioned posts of 

Hindi Translator Grade-I with Assam Rifles and with the 

reversion of Applicant in O.A.86/2006 there were 4 

re 
persons against 3 vacancieS. 

S 	 -  

Only 3, Applicant had to be reverted bcJfor wptO 
yr-  

post to accommodate him. The post of HindiOfficer. in 
.................... 

Assam Rifles has been combatised and designated., as 

"Subedar Major w.e.f. 26.08.2003. As per the Recruitment 

Rules, 2001 33% posts of Hindi Officer .are required to be 

k 



	

. 	: 	: - 

.t 	•• 
-r 	

'lA 

/ 	
filled up by deputation and 67% posts of Hinth Officer 

4 	- 

are required to be filled up by promotion. Pursiiant to 

the corabatisation civilians have to be pi.cc)ted to a.post.;. 

tenable to civilian only. The Applicant was taken on 

deputation for a period of 3 years w.e.f. 11.7.2002 to 

10.7.2005. The deputation period has been extended w.e.f. 

11 07 2005 to 10 07.2006 and again from 11 07.2006 to 

10.07.2007. Since there is no scope for further..eXfl5iQfl-. 

he had to be repatriated to his parent organization vide 

order dated 20.02.2007. 	 H 
rMn 	/IfliS 	 . 

	

\ 	Since the post of Hindi Officer has been 
-) 	cj- 

• ,{j 

 

çotised (wc s tenable by Subedar Major only) the 

/ could not be held as there is no non-combatised 
vacancy against which the case of the Applicant in O.A. 

No.86/2006 could be considered. Hence reversion of the 

Applicants to the post of Hindi Translator trade - I ha 

left no scope for continuing the Applicant of 	A. 
'I  

244/2006 as Hindi Translator Grade-I. 	/ 

•• 	- 

6. 	Heard Mr. M.Chanda, learned counsel appng 

for the Applicant in both the O.A.s, and Mr. G. Baishy 	-•, 
- 	 N 	 / 

learned Sr. Standing counsel for the Union of India in N 

both the O.A.s. Learned counsel for the Applicant in 

O.A..86/2006 argued that Director General of Assam Rifles 
- 	, 

under Annexure-L dated 16 08 2004 (page 38 of the O.A.) 

while disposing of the :resentatiO .bfepan 

directed that the case of the Applicant 
I 	- 

: 



for 	to 
the next DPC 	promotion the post of Hindi Officer. 

of the Respondents that the post is 
Therefore, 	contention 

combatised is misleading and he also pointed out that the 

DPC should be held for vacant post every year 
and in . case;, 

of non_availability of eligible candidateS:0r0r 
want o' 

vacancyit 	is 	not 	possible 	to 	hold 	DPC, 	then 	a 

certificate 	to 	that 	effect has 	to 	be 	issued 	by 	the 

competent officer. 	He has invited attention 
to the Assarn 

Rifles Hindi Officer and Hindi Translator Grade 
i (Group 

'B') 	Recruitment Rules, 	2002 annexed at Annexure - R5 of 

the written statement in O.A.86/2006, 	ColumnS 
12, 	13 and 

14 of Schedule after Rule 7 of 
Assam Rifles Hindi Officer 

1-jindi 	Translator 	Grade I 	(Group 	'B') Recruitment 

;c 

\ 
Res, 	2002 reads as under - 

' 	 ) 
case 	of 	recruitment 	by If 	a Circumstances, 

in 	Union which 
bmotion/dePutatbof/M01Pt0fl Departmental 

public Service  fla' 
grades 	from 	which 	promotion/ Promotion 

CommiSSi0fli1 
deputation/absorPtion to be made Committee 

is to 	be exists, 	what 
its composition consulted 	in 

making 
recruitment - 

Group 	B 1  Consultation 
PrtiOfl 
Hindi 	Translator 	Grade-I 	with Departmental with 	- UPSC  

three years' 	regular service in Promotion 
Committee 	(For 

necessary 
while 	making 

the grade. 
NOTE: 	Where 	Junior 	who 	have Considering direct 

recruitment 
completed 	their 	qualifying! Promotion 	and 

eligibility 	service 	are 	being Confirmation) :— - 

consIdered 	for 	promotiOfls 	their 1. 	Deputy 

seniors would also be considered 	Director 
- 	 Aqqam 	

- provided they are not snort 
the 	requisite 	qualification/ 

eligibility 	service 	or 	two 
years, whichever is less and 
have 	successfully 	completed 

their 	probation 	period 	for 
promotion to the next higher 
grade along with their juniors 
who have already completed such 

Rifles  
Chairman  

I / 
I 

2. Director 	9 	, 
(Adm) , Dt e  
General, As?am  
Rifles - Mere. 

/ ! 

I 



rf1fyjfl71jgj jli u 1A5s1 r 
Director(A), 

DeputatiOn 
under 	Central Dte General, 

Of fiCSra Assam Rifles - 
Govrumeflt: 

(j)I-ioldiflg analogous postS on Member 

Regular basis; or 
regular (ii) 	With 	three 	years' 

in the scale of service in post 
Rs.5500-900 0  or 	quivaleflt; 	and 

possessing 	the 	educational 

qualifications 	and 	experience 

prescribed 	for 	Direct 	recruit 
2 under column ,8 

(The 	Department Officers is in  
the feeder category who are in I 

W 
the 	direct 	line 	of 	promotion 

be 	eligible 	for 
j 

shall 	not 
on "j'tI 

consideration for appointment 
deputation, 	 similarly, 
deputatiOnistS 	shall 	not 	be 

eligible 	for 	consideration 	for 
appoifltmefl. by prootlon 	(period 

of 	deputatiofl 	including 	period 

of 	deputation 	in 	another 	ex- 

cadre 	pdst 	held 	immediately 
preceeding 	this 	appointment 	in 

the 	same 	or 	some 	other 
organizatiofl/dePartmt 	of 	the 

• Central 	Government 	shall 
ordinarily 	not 	exceed 	three 
years. The maximum age limit for 

ointment, by deputation shall 
\fltS Ir.b 	ot 	exceeding 	56 years as on 

th& 	osing. date 	of 	receipt 	of 
plc tions). 

- 

.1 
e 'ned counsel further contended that according to these •. 

/ 

\ 	(I'•  
-Rule5, 	the post is to be filled up by promotion through 

departmental candidates and as such denial of promotipfl 

to 	the 	Applicant 	is 	injustice and 	therefore, 	his 	case 

should be considered by holding DPC year wise from the 

date when .  post fell vacant and Applicant should be given 

• .. 

I 

IF 	 10 
	 A 

all consequential benetits. z -i 	 -- 

promotionôf coi on-corbatiS& atised and n 

their line and the Ppplicant is relying his claim enth,e 

promotional post on civilian side. 



U 

Mr.G.BaiShYa, 	learned 	cosel 	for 	the 

Respondents in O.A.86/2006 argued that the.APPiiCant is 

not in the line of promotion as he is not 
a conbtiSed 

personnel nor 1e opted to become combatised so that he 

cotild earn eligibility for consideration for promotion to 

the post of Hindi Officer on combatised side. Earlier 

when the case of the PQpliCaflt was cons ered.b 	eDPC 
Ni l- ............ ..................... 

forthe year 2O0l-20O2hi8 record 

mark. It is also submii.ted by learned 
unselMrBa18hYa 

114*  13 p' 

that the post of Hindi Officer has beei oatised 3 .e. 
- 	.. 

F . 	 ' 	 ' 

26.08.2003 
as per pnnexureRlO filed with thqrittefl 

strati'\ statement 

i 	 We have perused the records placed before US 

0.• 	 *'41. 
41 \Z 

 and have considered the arguments adMc6 by the leaged 

counsel for both the parties . From. 	 . 	. , 

apparent that Director General of ..Assam i4esV.4e 

th 

representation of the Ppplicant (in 0.A.86/,06), has 

............. 
coed by the next DPC for promotiOn to the post of 

correc , if the post of H.ndi Officer on c 
24 	

ivilian side 

stood abolished w.e.f. 26.08.2003 as per Annexure-R10 

ucturing of Peace Establishment of Assam Rifles) 

which also indicated two posts of Hindi Of ficer under 

I 
F 



:. 
7'

8 	 - 

12 

whatsoever in the light of these observatio.. However, 

	

I it 	
dstobertr probed by the RespOfldnt5, 

as to 

dated 16.08.2004 could haye been issued inth 1ight0 
IR,:.,  
nnekure-RlO filed with 

their wri fl 	t 

toree9f directed 

ontradict1Ons 
matter in the light of these c 

	and pass 

t 	
th t th 	f th 	ii 	t 

	

ld be considered for 	romotiofl 

	

c 	
in case post is 

	

side. 	p].icant 

has not, however, claimed his right for 
proITh3tiOfl againt 

- 

- 	

-- 	
•• 	;-' - 

I 

	

st on coati5ed side. 	- 

	

b 	
1 

t 	8. Cr 	
The case of Applicant No.244/20O6 has 

no merit 

\, 

 or get 
the Applicant has any right to continue  

tjo 
pot with the Respondents as he had 

absorbed in a  

oàcpied the post of Hindi Translator ,Grad on 

the tenure and for 
deputation only and on completion of  

want of vacancy he has been reverte . 

9. 	. 	
86/2€ is disposed of as 

ResultantlY o.A.No.  

O.A. No.244/2006 is dismiS5e 	No 
directed above and  

costs. 	
---.-... 	 - 	 .-- -. . -.---.-

- 

49 

Mano?4Qhanty .. 

q 	- 	
V 

sate of Application : ... ........... 

ID tc on which 	is eady 	
2-4..r 

Date 00 whicF cpv i celive -ed ........ 

urtiflec to be tn 	(C1)Y 	
'' I 

Sectio  "C,, 
C. A. T. Guaati Beoc 

-  

GuW aILatJe145)ô 



Sub :- 

-19-- 	 (-4 

From : Narendra Singh Rathore 
Hindi Translator. Grade — I 
HQ Tripura Range Assam Rifles 
PIN —932421 
dO 99 \PO 

To 	: Direclorate General Assam Rifles 
(LaW Branch) 
shiflong — ii 

(rhrough proper channel) 

To 
I) 	

- 

/ 	-...... - 

HINDI 0FF1C 

Sir. 
Most humbly and respectfully I beg to enclose the order of Hon'blc CAT. Guwahati 

dated 22 May 2008 in case No 86/2006 on the above subject to request you to promote me as 
Hindi Officer with retrospective effect by holding a review DPC. 

That sir, following points may kindly be noted that DPC for the post of Hindi Officer 
was held in Jan 2003 but I was allegedly not recommended by the DPC on the ground of lacking 
of ACR. At this juncture may I once again submit that the alleged lacking of ACR cannot be 
justified because of following grounds 

(a) 	That sir, I was holding and shouldering higher responsibility as a group 'B' 
Officer in the Income Tax Dept. (Govt of India) for about 5 years. Similarly I have 
shouldered the higher responsibility of Group 'B' Officer as Hindi Officer in this 
Dept also for three years. So lir the promotion 10 a grade in which the candidate 

shouldering higher responsibility should be gi cii the benefit of one grade higher ACR. 
to his ACR for the concerned period of 5 years and 3 years respectively. For 
example if the requited bench mark for promotion is 'Good' a candidate having 
'Average' grading should be considered as 'Good' similarly where requirement is 
'Very Good' a candidate having higher responsibilities should be considered 'Good' as 
'Very Good'. The law is well settled in this regard. 

The provision exists .'ide OA No. 846 of 1988 published at ser No 36 page 
No 75 of the Swainy's News Letter Mar 2001 (Copy enclosed). That if an officer is 
working in higher grade. while comparing his case with others who are in feeder 
cadre his ACR is to be upgraded by one grade, In Shambu's case (Supra) it was held by 
Hon'ble Supreme Court that when two sets of officers are compared, one who is in 

- 	. .. 	 . 	..U1 4. fc,,i.ilpr cadre. then It 

1_Il ia 	 — -' 	 - - - 	 - 

jmotion In hlfher!rade should be upgraded by one ra4 

As already submitted in preceding paragraph I performed as in higher grade of 
Hindi Ofticór from 29 Jun 2000 to 28 Jun 2003. Taking into account the above ruling my 
'Average' grading in the ACR for the period from 01 Apr 2001 to 31 Mar 2002 should 
have been upgraded to be 'Good' while considering my suitability for the post of Hindi 
Officer either by HQ DGAR or by the DPC and my last five years grading automatically 
become Very . 

 Good1 Very Good, Ve Good1 Very Good and Goo4 whereas the bench 

	

JJ' fl 	mark for promotion to Hindi Officer is Good. Thus I fulfilled the ACR criteria for 

pmotion as HindlOmeer on the date of conducting of DPC. 
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(b) That sir, I have been awarded 'Average' grading in the ACR in the year 2001-
2002. 1 have never been communicated any adverse remarks in the entire of 24 years of 
service. Vide OA No 270 of 1999 published at set no 118 page no 51 'Swamy'S News 
Leter' of Dec 2003 (Copy enclosed). It has been laid down that an adverse reiort in 
ACR can not be acted upon to deny promotional opportunities unless It Is 
communicated to the pers concerned. A grading which was below the bench mark 

A(V nimA lkpnnp bi rnu1red to be conveye4 Hon'ble Supreme 

Court held in Gurdial Singh Fuji Vs State of Punjab (1979) (1) SLR 804. 

"Principal Is well settled that in accordance with the-niles of natural justice 
and adverse report In CR can not be acted upon to deny promotional opportunities 
unless Is conununicated to the pci's concerned." 

Thus, Average awarded in the year 2001-2002 is below bench mark and may be 
treated as adverse entry and it was required to be communicated for making 	e7  

improvements of the individuaL hence it is required to be ignored or expunged. 

Sir, it is worth mentioning for your kind information that Govt of India. MJ 11 cOf 
Home Affairs vide their letter No I. 15022/167/2000-Pers.1 dtO9 Mar 2001 (py enclosed) ruled 
that in CPMF Civilian cadre will continue to enjoy the same promotional avenues as are presently 
existing in the hierarchy. Accordingly promotions to civilians are being ordered in HQ DOAR 
and Units such as Accounts Officer, Supdt. Head Assistant, Senior Accountant etc despite being 
shown as combatised in restructured peace establishment of Assam Rifles in 2003 (Copy of 
promotion order enclosed). Whereas no combatised staff is held in Assam Rifles in Hindi Cadre 
as on date. Hence promotions to Hindi Translator Grade I (feeder grade) could be extended to 
Hindi Officer. 

In view of aforesaid, it is humbly requested that the case may kindly be considered at the 
earliest and I may be promoted with retrospective effect to avoid demoralisation and financial 
losses. 

For this act of kindness I shall always remain grateful to you. 

Yours faithfully, 

Place: Field 

Dated: 	Jun 2008 	 (Narendra Singh Rathore) 
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Headquarters 
21 Sector Assam Rifles 
p-93242l 
do 99 APO 

A/I 5036/2008/ (°9 
MahanideShalaYa Assam Rifles 
Directorate General Assam Rifles 
(Law Branch) 
Shillong - 793011 

OA NO 86/2006 FILED BY Sl 

-- Jun 20Q Cgj I V4 , 1 , 

TMtj 

2 

OTHERS  

Application dated 02 Jun 2008 submitted by Shri Narendra Singh 
Rathore Hindi Translator Grade-I of this Sector is fwd herewith alongwith 
copy of Hon'ble CAT Guwahati order dt 22 May 2008 in 0 A No 86/2006 for 
your necessary action please. 

End : As above 

c-p-yjp-- 

MahanideShalaYa Assari Rifles 
Directorate General Assam Rifles 
Record Branch (Adm - I) 
ShiIIong - 793011 

/st Comdt 
S0-3 (A) 
for Cdr 

- 	Fwd alongwith a copy of above 
Hon'ble CAT Guwahati order for info 
andneceSSarY action please. 

ix 



From Narendra Singh Rathore 
-I 	 cn 	.. Hindi Translator, uraue 

HQ Tripura Range Assam Rifles 
piN-932421 	 j 
CIO99APO 	 II 

141 
To 	Directorate General Assam Rifles 	 fL 

(Law Branch) 
Shillong —ll 

(Through proper channel) 

Sub :- SUBMISSION OF ORDER DATED 22 MAY 2008 IN O.A NO 8612006 FOR 
RE-EXAMINATION OF CASE OF PROMOTION TO THE POST OF 
HIND! OFFICER 

Sir, 

Most humbly and respectfully I beg to refer my application dated 02 Jun 2008 on the 
aforesaid subject and have the honour to submit that as per HQ DGAR letter No 
Rec (Adm IV)/Promotion/41 1 dated 11 Oct 2006 there is ban on initial enrolment of civilian 
employees but there is no ban on promotion till their wastage. This fact has been submitted to 
the Hon'ble CAT (iuwahali in the Written Statement in the case OA No 195 of 2007 
(Annexure R-5, R-15 and R- 17 of Written Statement refers and copy ati). 

Sir. I rely on, para 6, 12, 14, 15 and 23 of ibid written statement and the position taken by 
the Director General Assam Rifles in the ibid case which is relevant in my case also kindly be 
perused and considered at your end. Imay kindly be communicated about the decision taken in 
this regard within 30 days. 

For this action of your kindness I shall always remain grateful to your honour. 

Yours faithfully, 

Dated 	Jul 2008 	 • 	 (Narendra Singh Rathore) 
- 	 • 	 (Hindi Translator Grade-I) 

Covv to:- 

Directorate General Assam Rifles 	- 	For info alongwith a copy of annexure refered 
(Rec Branch (Adm-IV) 	 above. 
Shillong - 11 
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Headquarters 
21 Sector Assam Rifles 
pn-93242l 
do 99 APOj 

n L1 
Ni 5036/2008/ R C70 '7 
MahanideShalaYa Assam Rifles 
Directorate General Assam Rifles 
(Law Branch) 
Shillong-1 1 

OA NO 86/2006 FILED BY SHRI N S RATHOF 
VSUOIANDOTHER 

Further to our letter No A/i 5036/2008/1094 dt 03 Jun 2008. 

Application dated 29 July 2008 submitted by Shri Narendra Singh Rathore, 
Hindi Translator Grade-I on the aforesaid subject is fwd herewith for your necessary 

action please. 

Thhetri) 
Asst Comdt 
SO-3(A) 
for Cdr 

pp 

MahanideShalaYa Assam Rifles 	- 
Directorate General Assam Rifles 
(Record Branch (Adm-IV) 
Shillong-1 1 

for necessary action alongwith a 
copy of application. 

' 

4..,.  



Vrorn 	: Narendra Singh Rathore 	 / 	 \° 

	

Hindi Translator, Grade-I 	 /fJR rVl 
21 Sector 1  Assam Rifles 

To 

................ .......... 

(Through proper Channel) 

Sub :- 	SUBMISSION OF ORDER DATED 22 MAY 2008 IN O.A NO 86/2006 
FOR RE- EXAMINATION OF CASE OF PROMOTION TO THE POST 

OF HINDI OFFICER 

Sir, 

Most humbly and respectfully I beg to refer my applications dated 02 Jun 
2008 and 29 Jul 2008 which were fwd to DGAR vide 21 Sector letter No 
A/I 5036/2008/1098 dated 03 Jun 2008 and No A/i 5036/2008/2009 dated 24 Aug 
2008 in which I submitted order of Hon'ble CAT Guwahati dated 22 May 2008 in 
O.A. No 86 of 2006.. 

According to order of Hon'ble CAT Guwahati, my case for promotion to the 
post of Hindi offr is required to be re-examined at your kind disposal. Even after 
period of 90 days since submission of aforesaid application, decision of the dept has 
not been communicated to me. 

In view of above, it is once again requested that I may kindly be 
communicated about the decision taken in this regard. 

. For this act of your kindness I shall always remain grateful to your honour. 

Dated ----Sep 2008 

Yours faithfully, 

(Narendra Singh Rathore) 
(Hindi Translator Grade-I) 

Copy to :- 

Directorate General Assam Rifles - 
	for necessary action please. 

Rec (Adm IV) 
Shillong -11 



&j1A&Y 	
L 

DEbPT 	T.CAT/ChJ/JU/ 	
/Tu (;u HTI 

I 	

-z- 

MIc..PTITUN NO. 	__/200 

CONTEMPT PETITION NO 	/200 	- 

REVIEW ppbICkIoN NO. 	/200 	r 

ICNT( s) 

VESU3 

To 

FFA 

- 

Please find hereith a copy 	ju±c nt/5des: d&ted 
L L 

passed by the Bench of this Tribunal co?r Siflg of Hn ble 

ViceC.iflan and Hon' bl 

Memcer('tmn.) in thE above noted case for infor-

rnatlofl and necessary action if any 

pjease ackflOWlc th receipt uf t- scire. 

By Orr 

Enclo As above 

(Copy of the Petition in 
	SLCTIO1 OFCR(jUDL) 

0. A • No. 

• Memo • No. 	
Dtd. 

Copy for information to 
/ AdvoCate..0aUh0t High Court. 

2. Mr.MrS.MiS5. 	
SU.  

3.. ;,ir.MrS..M4SS..r. 	
/Rlv.St J rldirlg CounS.il, 
Govt.Advooate-, iSSam, 
Nagalahd.!1afliPUt Mizorara, 
Tripurc? & Arunachal PradeEh, 
KV5 for Pvt,RspOndeflt 3  
No. 
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UL 

E5Pi'CHNO. CT/OHU/JtJDL/_. 	 L)TD.GiJ!-H.TI.. 

oic,ci-L 	I_e :oi 	o 	 /oo 
No 57o1 /' o 
	 / 

ii 	r:LN o, 	 /oo 
CONTEMPT PETITION NO. 

REVIEW PPL,ICATIC NO. 	 /200 

PL ICNT ( .) 

VERStJ5 

To 

- 	Lc 
r1,10 a c / 

Please find herewith a copy of Jnt/order dated 

passed by the Bench ci this TrJbu.ni corrLsing of Hon ble 3hri . 

Vice-Chairafl and Hon' b1 

Memcer(J-.dmn.) 	in the above noted case for infor 

raat±on and necessary action, if any 

please adknOwliC9 the rec(ipt )f th- sc.ir0. 

i3yOrcir 
Enclo : As above 	 \ 

(Copy of the Petition in 	 3CTiON'  0FFIC2R(JUDLD 
Al _syo 	 , -ç, 

_____,•;- 	 • 	 4 

Memo.No. 	 . 	Dtd. 

Copy for information to : 

l• Mr.MrS.MiSS.Dr. 	 AdvocatGauhati High Court. 

Mr.Ivirs..MiSS, 	 /Sr.CGSC,Addi.CGSC. 

1r.Mrs0MiSS.r. 

	

	 Couhs'l, 
Govt.Advocate ) SSarn, 
Nagaland.11-laflipur9 Mizorar 
Tripura & Arunachal Pradeeh, 
IVS for Pvt.RSpOfldefltS 
No. 
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ES?CH NO.CT/C;HJ/JUL/ . 	 / DTD;  

E'c e6 Ak, 57Q f ,' 	4 
o±c. L 	pIu:ou 	 /3o 
MI2C,PTITON NO. 	 /200 

CONTEMPT PETITION NO. 	/200 

REVIth PPLICkTION NO. 	 /200 

t 	/APPLICNT( s) 

VERSUS 

o 7 - 	V 	 /RESpONtENT(s) 

To 

Z_ t= 	4L E<r 	'2Q 

I! 

Plea3e find herewith a copy of i&at/order dateä9 

passed by the Bench of this Tribunal comprising of Hon ble 

Vice-Chairman and Hon' bitt Shr 

I, 
Mner(dmfl.) in the above noted case for infor-

mation and necessary action, if any. 

please acknowlUcs the receipt ..f ih srae. 

Enclo As above 

(Copy of the Petition in 
/ 	

gCTION OFICR(JUDL) 

cA  

Mo.No. Dtd. 

Copy for information to 

Mr.Mrs.MiSS.D.r. 	 / Advocate 0 Guhnti High Court. 

Mr.Mrs.Miss 	 /Sr.CGSCAJdi.CGSC. 

3 ir.'rs 	SS _-r. 	 ____ /kl.sLJng oun l, 
Govt.Advocate,iSSam, 
NagalandManipur. Nizorara, 
Tripura & Arunachal Pradecth, 
KVS, for PvtRcspondent3 
No., 



DESP0H NCT/d/J/ 	
/ DTD 

£ 
NO. 

C0NTMPT PETITION NO. 	
/203 

RVIth APPbICATN t. . 	/200 

PL ICNT (5) 

VERSU3 
/RSP ojNT (5) 

£0 

-- ,.-.- 	

-- - * 

(S 	

P1as find hereJ!th a coly o 	
nt/orde dated 

ilIg  

. 
passed by the Beih of this TrbUJdl 

co  ;r.0f HOrL blo 

and Hon' b1 vice 
in the above noted case ror ihfor- 

rnatiOfl and nec sryd0t1Ofl if any 

ackflO 	
the receipt 

pleas e 
 

y OrU.;r 

lo EnclO As abov 
U 

(Copy off. tfl' Petit10 	 S ifl 	 •.'- - • 

lJ 

MemO.NO. 	
/ 	 td. 

- - - -- -- - 
Copy for infOrifla 4 tid1 to 

1• Mr.MrS.MI 	
I dvocateGaut1 High Court. 

Mr.MrS.MiSS. 
- 

i4r.MrSM!S 

	

	
/R1y.StLfln CouflS'l' 

-- 
Naga-LafldaP'' 	.1izOrartl, 
TripUr & Arunachal pradeh, 
KVS for PvtRSP0fldt  
No. 



DE3PTCH NO. OAT/OhU/JULJ P., ç/ 
0PjOjjAL 	PI(.LIOjJ 	 /200 
ML.CpETIjUN io. 	 00 
CONTEMPT PETITION NO 	 /200 
REVLW i. PPLiCkTI(jj NO. 	 /2oo 

VERSUS 

7. 	1P OPIr
/R3PON1JENT(S) 

To 

I1 	EI 111111111 Iii 

Please fi 	 2 nd herewith a COv o. Jumen/oid dated 

pissec1 by the B€n1-i oi this Trbi co rsnig of i-' 	e 

Vice-Chairman and Hon' bl 

in the above noted case for infor- 

rnation and necessary action 1  if any.  

Please acknowledce tne receipt uf th-. 

By Ordr Enclo : As above 

(Copy of the Petion 	r t 	
óA 

Merno.No. 	 Dtd. 

Copy for information to 

Mr.Mrs.Mjss.IJI. 	 ./ ;vocate 1 cauIti High CoLirt. 
Mr.Mrs.Mjss, 	 /Sr.CGSC,AddlcGsc 

3 4r.Mrsijss.r. 	 /Rly s nding Couns1, 
Govt..dv'ocate 3 gs 
Nagland1i.ianipur, Mizorar 
Tribur: & Arunach1 Pradeh, 
KVS.. for 
No. 


